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CENTRAL AES-IINISTRATIVE TRIBUNAL PRINCIPAL BEa^CH
NEW rE'LHI,

O.A.No.132 of 1988 bate of Decisiom8,7i93.

B.N.Chakravorty Petitioner#

Versus

U nion of India & others Respondents.

For the respondents# Shri P.H.Ramchandani,Counsel with
Shri J.C.Madan-Counsel.

COR^s

Hon'ble Mr.Justioe V*S.MaiImath,Chairman.

Hon'ble Mr.S,R.Adi^,Meinl^r(A)

JUDQdENT(ORAL)
(By Hon'ble Mr.Justice V.S.Maliaiath)

None appeared for the petitioner. As it is a

very old matter# we heard the learned counsel for the

respondents and examined the records pertaining to

compulsory retirement of the pBtitioaer from service*

2_. The petitioner was retired in public interest

vide ppaer dated 6,2.87(Anne3cure«-Al) by the competent

authority having forinsd opinion that it is necessary to

dp so in the public interest in exercise, of po^sers

conferred by Para 2(2) of Section 1 of Railway Ministry

(Railway Board) !s letter No®?;48/CPC/208 da.ted 3,7.50

as amended un(fer Board's letter No.F(E)IIl/69/EW-l/l5

dated 27.8.«9. The petitioner had completed 30 years of

service qualifying for pension as on 31.12.86, The

eligibility condition for ejeraising the po\i)er of

retirement.uncfer the aforesaid provisions is that duly

satisfied . The complaint in this case is that the

decision taken is vitiated as it is not based on any

relevant material and the competent authority has not

applied its mind to the relevant material before taking

tl^ decision. On the last occasion vAien this matter cane

up before us, thou^ none appeared for the petitioner,

we thought that for proper exercise of our jurisdiction,

it is necessary for us to examine tt© entire records

,-v^ including the confidential reco-rd of the petitioner to



V"

satisfy ourselves that the case of the petitioner has

been dealt with_ii? a j\i3t and reasonable manner .

consistent with the vjell recognized principles. The

counsel for the respon^nts made available the relevant

records wftiich hay® caref^ly ijerused. We find from

the records that the case of the petitioner was espmin-

-ed by a Committee of competent Officers appointed for

thafcpurpose who after review of the confidential

records of the petitioner have recorded a finding to

the effect that it is in public interest to compulsori]

retire the petitioner from service. Tl^ said decision

was reviewed by the Copnittee constitued for that

purpose. The petitioner's appeal was also examined and

dealt with by the competent authority. Thus# we find

that the case of the petitioner did receive considera-

-tion at least on .three pqcasions. V^ .have also perusec

the confidential records to satisfy ourselves that the

opinion formed for compulsorily retiring the petitionei

in public interest i s supported by proper mate rial,We

find from the confidential records# particularly for
\

the recent years clearly indicate that there were

adverse remarks against the petitioner particular, y

in regard to his attendance and ponctuality, are

satisfied from the material on records that subjective

satisfaction of the authority is based on material.

It is also not possible to talce the view that the

opinion formed is manifestly unreasonable or arbitrary.

The petitioner did have a qualifying service for actior

being talosn for compulsory retirement, we,therefore, se

no good ground to interfere with the sane, Ac^^ordingly,
I

this application is dismissed. No costs.
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